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A The following Act of the Tamil Nadu Legislative Assembly received the o
assent of the Govemor on the 28th November 1989 and is  hereby . S
published for general imformation :— ;

ACT No. 42 OF 1989. , : ‘
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AL

An Acr to proude J‘or rhe e.srabl.shment and incorporation of a Umvers:!y of
Veterinary and Animal Scierices in thé Siaté of Tamil Nadu and far matters

connecied therewith.

WHEREAS it is desiratle to estabhsh a Umverslty exclusively for the deve-
lopment. of veterinary and animal sciences and for furthering the advancement
of ]earnmg and prosecution of research in veterinary and animel scieace ;

BE it cnacted by the Legislative Assembly of the State of Tamil Nadu in
the Fortieth Year of the Republic of Tndia as follows :—

CHAPTER 1.
PRELIMINARY.
1. (1) This Act may be called the Tamil Nadu Veterinary and Anjmal - Short title, extnn-&-
Sciences University Act, 1989. :Ppucauon
. ommencomert.

(2) It Extends to the whole of the State of Tamil Nadu.

(3) It applies to—
~{a) the coleges and institutions specified in the Schedule ; and

(b) all colieges and institutions which may be affiliated to, or established
or. maintained. By, ttie University in accordance-with the prowsmns of this Act
and the statutes and rcgula.uons made thereinder. \

' (4) This section and sections 2, 2. 4. 5, 6, 8, 9,10, 11, 12, 13, 14, 15, 16
17, 26, 31, 32, 33, 41, 42, 43, 44, 46, 47, 48, 49, 53 58 59. 60 and 61 shall

be deemed to have come into force on the "Oth day of September. (989 and the ‘ e
rest of this Act, excepy seclion 62, shall come into forces on such date as the ; e

Government may, by notifiention, appomt

2. In this Act, unless the context otherwise requires,— Definitions,.

(@) “ Academic Council ” means the Academic Council of the University ;
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(b} “ affiliated college” means any college affi'iated to the University and
providing courses of study for adm1ssmn s the' éxatninations for degrees, diplomas
or other academic distiactions ol (i Uxzivsreity ;

-(cJ “animal ” or * livestock " includes birds, fish, wildlife and reptiles ;

'J
.J..:;S b
. - LA ' 4
. (d) “ appointed day ™’ means the 20th day of September 1989 ; , e -{';:}i
S
(¢) “ Board > means the Board of Management of the University ; ,

(f} “ college " means any college ot institution established or maintained
by, or affiliated to, the University providing courses of study or training" or
providing for prosecution of research or providing extension education in veteri-
nary and animel sciences, for admission to the examindtions Jfor degrees,
diplomss and other academic distinetions of the University ;

() “ constituent college * means. the _,Madras Veterinary Collego, Madrsa, ' |
the™ Vetennary ColIEge and Research Institute, Namakkal .and - the: FisHeries: i S
College“Tticorin “arid Hficlides sich other coﬂcgc as may -be declared gs such’..’ v ani
by the Board, from time to time; .
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i (k) * Dean " means the Dean of each college and jncludes the Dean of
3 each Faculty ; :

.!fff.. ' (3} *“ cxtension educalion ™ means the educational activities concerned
' with the training of livestock farmers, home makers and other groups concermed
' with animal heaith -or welfare or improved animal husbandry practices and various
phases o, -~ientifi¢c technology related to animal produstion and marketing and
* -. ' iu.iudes demonstration o carry the new technology and innovation to livestock
farms and farm homes through the Government Departments of Animal
Husbandry, Fisheries and the like ;

- Fﬁculty ™ means a Faculty of the University ; .

(k) * Govornment ” means the State Government ;

H ({} “.hostel ” means a unit of residence for students of the University
23 maintained or recognised by the University ;

. (m) “notified date ” means the date specified jn the notification issued
under sub-section (4) of section 1 :

(1) * prescribed * means prescribed by the statutes or regulations made
under this Act; . S

= (o) “regulations * and * statutes ” mean, respeclively, the regulations and '
o statutes made under this Act ;

(p) “Schedwle  meacs the Schedule to this Act;

() * University * means the Tamil Nadu Veterinarv and Animal Sciences
University established under section 3 ;

_(r) * velterinaxy ” means the art and science of veterinary surgery and
medicine and incluies—

(i} the ciagnods of diseases in, and injuries to, animals;
(ii) the giving of advice based upon such diagnosis ; and
(iii} the medical or surgical treatment of animnals.

CHAPTER TI.
THE UNIVERSITY.

: 311y For 'ﬁis‘*developm'élft'dof ~Vetetinary ‘and animal sciences - and for
‘furthering the advancement of learning and prosecution of research jn.veterinary
and anjmal sci¢nces; on'and’frént ‘the- appointed’day, there’ shall be' established
a;ijniversity by the name the Tamil Nadu Veferinary and Animal Sciences
University. : e e

ook T PO TP reidd v

;:(2) .The University shall be a body corporate, shall have rpetual
succession, aid a commop §¢al and shall sue and ke sued by the-said-lljzeame. -

swntaind '

""";:"l'_;‘)""Tlic: headguarters of :t]'l‘ié, ‘U_ni‘vei-s',ity: shall be located in :s'v.llch'l;iace |

wi}t.]‘t:]i]n’ the" Staté of Tamil Nadu,gs the =Government may, specify. in this
be f. . N P Y -t hr - - . . - . 0 ‘ T

z{"_r .-'. "-.‘J-'.' ) .. L . . . i ) e .
B collegs ang .4 X1) On and frofi the ‘appdinted day, no new college-imparting education !
. recogmtion of in veterinary and animal seiences shull be established except as a constituent or "
i&s;lltuti?n by affiliartd college of the University. :
vorsity. ‘ i
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{2) No :nsunmcn af:ﬁ!iated to, or assocnated with, or mamtmned by, any
other University, whether within the "Stater of “Tamil Nadu or cutside the State
of Tamil Nadu. shall be Tecognised by the University for any purpose = except
with, fhe prI.Ol approval of the Government and the University concerned. '

5. The University shall have the foliowing objects, mamely :— . Objects of Univate
Si*¥.

{a) to impert education in different branches of veterinary and ammal
sciences as the University may determine ;

. (#) to further the advancement of learning and prosecution of research
in veterinary ana animal seienees ; and: '

(¢) to undertzke the extension of such sciences to the rural peoplc in ' i
co-uperation with the Government Depa.':tnems concetned. iy
B

& The University shall have the .ollowmg pov\-erb anJ functiuns panieiy .— Powers “and fund- 5

tions of Universtly, - -

(a) t6 provide for ﬂnsttuctwns training and research in veterma.ry and
animial yoences ;

.(b) to provlde for dissemination of the ﬁndmga of reseateh and tec]:mo.ul o
mformatton through exiension education ;

(¢) to institeie degrees, diplomas and oth°r academ]c dlsunt:ﬁous' in
veterinary and ammal sciences ; :

(¢) to hold examinations and to confer degrees, daplomas and” other f
academtic d.lsf.lncllons on persons who have—. - - k
' T

(i1 pursued a prosoibed course of studv' or Lo

(u) cartied oit research in the University nnder- the pri;séﬁbed"
conditions ; ' Coa -

1 (e) to confer honorary degrees or other distinctions in the manner and
' under the conditions prescribed ;

po (f) to provide for lectures and jostructions for field workers, fivestock
> farmers and other persons not enrolied as regular students of the University and
! to grant certificates to them, if necessary ;

(g) 1o co-operate with other Universities and authorities in such manner
and for such purposes as it may de.ermme ;

k .
t' (h) to establish and maintain colleges and institutions relating to

? veteripary and animal sciences ;

5 (i) to affiliate co'leges to the University under conditions prescnbed and e, 1-..3-,-: :
v 1o withdraw affiliation from colleges ; e,

' (i) to establish and maintain laboratories, libraries, research stations and
museums for teaching, research and extension education ;

(k) to institute teaching, research 2ad extension education posts and to

appoint persons to such posts ; B 3
(1) to create administrative and other posts and to appoint persoms 1o ;}

such posis;
B

(m) to institute and award fellowships, scholarships, studentships, bur- i
saries, cxhibitions, medals and prizes in accordance with the statutes; Y
!

{n) to establish and maintain hostels, to recozmse hostels not maintained

by the University and to withdraw recagnition therefrom ; g
(0) to establish and maintain residential accommodation for the i

employees of the University ; 3
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. (p) to fix, demand and receive such fees and other charges as may be
prescribed ;

{(q) to supervise and control hostels and to regulate and enforce discipline
among the students of the University and to make arrangements for promoting
their health and welfare ; and

(r) to do all such acts and things, whether incidental to the powers and
functions aforesaid or not, as may be necessary or desirable to further the
objects of the Univcrsity. :

Admjssion  to 7. (1) The University shall, subject to the provisions of this Aet and
Univegsity, statutes, be open to all persons.

(2) Nothing contained in sub-section (1) shall require the University—

(a) to admit to any course of study any person who does not possess
the prescribed academic aualification or standard ;

(b) to retain on the rolls of the Universily any student whose academic
record is helow the minimum standard required for the award of a degree, diploma
ar other academic distinction ;

{¢) to admit any person or retain any student whose conduct is pre-
judicial to the interests of the University or the rights and privileges of other
students and employees ; or

(d) to admit to any course of study students larger in number than
those prescribed.

(3) Subject to the provisions of suh-section (2), the Government may,
) by order, direet that the University shall reserve such’ percentage of seats for
. the students belengiog to the Scheduled Castes, Scheduled Tribes, Most Back
ward Classes and Bachkward Classes as may be specified in such direetion and
where such direction hes been given, the University shall make the reserva-

tion aceordingly.

CHAPTER IH.
OLFFICERS OF THE UNIVERSITY.

Officers of , Uni- 8. The University sha'i consist of the fallowing officers, namely :—.
versity. - (1) The Chencellor : '
{2) The Pro-Chancellor :
(3} The Vice-Chancellor
(4) The Registrar
{3) The Finange Officer;
- = The Deans ;
(7) The Director of Research ;
(8) The Director of Clinics:
(9} The Director of Extension Education ; -
(10) The Director, Tentre for Animal Health Studies ;
(11) The Tirector, Centre for Animal Production Studies ; and

(12) Such other persons as may be declared by the statutes to be officers
of the University
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- A oa (ri) The Gorvemor of, Tamﬂ Nady_; sha]l bc 1he . Chance1lor of
Unﬂ'etmt}' nPuhr Y celLE D Luzwmin w0 T iy S i

“(2) The Chancellor shefl be the licad of the Umvcrmty and shali‘ w'hen
,preSent »preside, at.any,convocation; ofithe,, ,Uniyersity.-and " confer" degrees,
diplomas or other academic distinctions upon persons entitled to rec&nfe them.

L S
‘ar, K, (3},,,Whern ;power is. conferred npon the Chanccllor ta nommate persm‘ls
. A0; dhesmithoritied: of ‘te; Uchfsnly,'ﬂIb ‘Chande 'ﬂor shall - nommate ;persons: to
}jhe;?éxtgnt jnecessary,, 1o .mpresent qnterepts noti‘ -othenwse adaquately repte-

sented y ’ L7 LS
ORI R

ifsnad" I&)::The Chancellor aoay, of} hi§. ov)n l:hotion or ol ap_gllcation call  for

~nd exariine.the record. of any officer . orxauthor 11y of the, Univerdity, in- resp t .
.ofany:proceéding to, satisfy himself as_to" the ée anty‘,ot' sucht ptoeeed
Ahie:correctness, legality or pro-pnety of .any " decis ia,ﬂeri .or oi"aéf“”:ﬂada
therein 5 -&nd if in any casé, it dppiedrs toihe’ ‘Chan& IIoP that“any slich decision

of order should ‘be modified; anmilled, reveried or: rermttbd for: réconsideration,
"hd{!ﬁd‘ylp}ﬁh’s”brders accmdmgly L 0wy : (RO A1

P:owded that, every application'to, the, Cha.ncei]o: for ihér’ Ie;(enmse; ’Bf
b“’ g nndé:r t‘l:hs *seetiop. shall, pe” p;el’erred. within ! tHree o lgthslfmm
q 1-‘ 2

H the, nrgdaedmg ‘desisionl “or 'ord‘er tq wI:p cafibn

gl ""Jn.'f

\3&3 corh'l':n‘dnnchted to'the appficafs . Sy
. Provided further thatt no prder ﬁrejudlcml to nny person s‘haﬂ ~
“inless dlick person Tds been’ g;wen an J'I opporﬁumty of makmg his
representamn R

e gl (%) hié Chance‘:lor ‘shall excrms’a “mieh other powers and perform such
i othe.r functions ad mav_‘be confertéd or unpose bn-hlm ‘by ar’ Eder this
i g (1), Momsali R ¢ a 'IhoPro-Chancellot “!g
Fishéries in'the State . of Tamil Nedu shn]l be the Pro-Chnnceltor nf th . g
2 Unﬂveraity‘.,\ S e ' _ ]
k. get '(2) The Pm-Clmnce]ior shall .exerclse such powers:;an rigrm @ch o
3 ' funcﬁcms as may bo.conferred or imposed on him by or under th].'9 8 Ack; L
11. (1) Bvery appointment of the Vice.Chancellor shali-be’mhedd: 'byt ‘the The Vlee-(:hnnce
t Chﬁngdl fronx;out of a panel of three.names, of eminent persgns in L. feld 1ot

- -.pf,:r{w. -and; anjmal, sciences reco ended by .the- Comuuli*~nm referred to :
in st (2) and such panct shall ‘not ‘contain the name- of eny; mémber L

‘ gf. ﬂ:l.p said. Commlttee

?:' (2) For the purposez .of sub sectidl'a (1) _\the Comm:ttee shall  consist L
% ~ of three pérsons of whom osie shall be nommated by the Chancellor, one Shall S
r . Ee r‘nlt;ﬂminated by t’he Boa:d ‘and one sﬁall be . ngminated’ by- the Acadermc o rvswnd
G SR A
. "I o 'Prowded thnt the person so nominated shall not be a- member of ‘any Foft

. of tha authont:es of ‘the Umvcmty B

+:(3)"The Vice-Chaucellor shall hold offica fo: &' period: of fhres Years
and shhll be- ehglbl’e for re appomtment for 8 further penod of” thrce ymrs-'

Prov:ded that 1o person "shall hold the ofﬁce of -the Vice-(;hancollor for
-more than six years in the aggregate : ,

b 'F--H-Pf"“dedﬁmhenthat— E T

-J..-‘J'x.r-::r- B2

k2

1
e

:-'.__, f‘"'-

i
N
N

B

i

y

=
A
;
"l
i
..F:;
G
R
iy

g . (@) the.Chancellor may direct that a Vice-ChancelIor, whoso terg} .of
g oﬂ’ice has expired; shall- continue in_office for such period, not ex‘ g 8
total period of one year, as may be specified in the’ direction;’ = ' .

8 (b), the. Vice-Chancellor_riay, by wntlniz undes. hls hand addressed -
1 |

i fw ’m'd'mncellor and Affer"giying two month‘s né ite, Tesigh his* ofﬁn_q -

(1 Provided alsp that = person appmmzd as ViceChancelior . shall - retire
i) Jfrom. office if, during the.term of his-office or, any . CRtension. thereof, - he
i oomplelf;s thq age, of sixty-five ycaré __;_ S, ,

8 MG . Whe‘h‘ a‘ﬁj‘ tenipblry’ vaqan‘&sr OSCUTS. lﬂ Phe oﬂicl-, of‘the uﬂma
B Chancell “6r if the "V.ce.chandeIIOr 45, by regson of illresy) @ Hsénw!&r fo1 -
b s/anyther.rgason; upable to. gxercise: 'the. powers and perfom. tha d jes of his.-
R office, "the-Registrar sshall, éxefciss. the-mowers, and, perform: the uea, oi,#]:
k. V1ce-Chancellor till the- Board maKes e requisne an'a:ngemen{s for " eXercis

¥ - " f = L o e nt e
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S 6y "Thi Vice-Chancellor ‘shall-be a whole-time officer of the Umversny
" - and his emoluments and other terms and condmons of service shall. be as

vfoliows i I

(i) ‘The {hce-Chancellor sha].l be em&tled lo such salary as may be
pre.scnbed

N (n) "The V:c&Ch&ncello; shall be enl:tled ‘without payment of rtent,
‘1o the use of a furnisted residence fhroughout his term of office,-and no- charge
‘'shall fall on the Vice-Chancellor personally in respect of the mamlenance of
such residence ; :

_ (iii) The Vice-Chancéllor shall be entitled to such terminal benefits
“and allowances as may be fixed by the Board, with the approval of - the
Chancellor, from time to tirne: -

. Provided that where an. émployee of-—

(a) the University ; or- : .
(b) any other Unlversuy or college or mstltutton mamlamcd by or
affiliated iv, ‘nat University,
- j» appointed as Vice- Chance.llor, he shaJl be allowed to contmuc to contribyte
-to the Provident Fund to which he is a subscriber, and the contribution’ of the
University shall bé limited to what he had been contributing immediately
before his appointment as Vce-Chancellor

v (iv) The Vlce-ChauceHor shall be entitled to travel]mg allowa.nces at
such rates as may be fixed by the Board ; Cn

R * {¥). The Vme-Chancellor shall be entitfled to earned 1eave on fu'd pay
tat one—e]evcnth of the periods spent by him on active service ; .

.. .+ :-Provided that when the earned leave applied for by. t.he V1ce-C]:|ancellor
“ rm sufﬁc'ient time before the date of expiry of the- term of his office, is refused
by the Chancelfor in the interest of the University and if he does not’ avail .of
. the leave before the date of expiry of the term of his office, he shall be entitled
to draw cash equivalent to leave salary after rehnqmshment of his office in
respect of carned leave at his credit subject to a maximum of two hundred
and forty days ; -

.* " " (vi). The Vice-Chancellor shall be entitled, on medical grounds or
otherw:se, to leave without pay fo" a penod not exceedmg three months during
"“the ‘term of his office: crissahue i

?nr o |.pfr

1m0, o Provided that such leave may be converted into leaie on ‘full pay to the
cxtent to.which he is entitled fo earned leave under clause (v).

Powers and d.uuas 12. (1) The Vice-Chancellor shall be the acacdemic head and thc pnnclpal
+ of Yice-Chance- executive officer of the Universily and shall. in the absence of the .Chancellor

llor,

Rt i

'J:i i

and the Pro-Chancellor, preside at any convocation of the University and confer
degrees, diplomas (r other academic distinctions upon persons entitled to receive
them. He shall b: a member ex-officio and  Chairman of the Board, the
Academic Council, the Planning Board and the Finance Committec and shall

be entitled to be present at, and {o address, any meeting of any.authority of.

tbe University but shall not be entitled to vote thereat, unless he is a member
of the authority concerned. -

{2) The Vice-Chancellor shall exercise control over the. affairs of the
University and shall be responsible for the due maintenance of dlsmplme in
the University.

(3) The Vice ("Imnccllor shall convenc meetings of the Bunr(l and the
Academic Couneil,

(H) "The Vice Chaneellor shall ensure that the provisions of this Act,
the sml.mow aml vegulatlons ase observed amd earried ont and he may exercise
all powers uc:.msary fur this Purposo,

(3)' The Vice-Chandeitdy ShAIl haive' powb’ to' lake’ aétion’ on hhy‘&nhtter
and shall, by order, take such action as he ‘may deem necessary but“shali)’as
soon as may be, thereafter report. the action taken to the officer or. aut.honly
- of body who or which would have ordinarily dealt with the matter :

Provided that no such order shall be passed unless the person hkcly to -

bé aﬁected has been given g ,reasonable opportunity of being‘ heard.

.
;

- 1‘
,.
3
*

2
o
1
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e
{6) Any person, agstieved by any mder of the Vice-Chancellor under

subsection (5), may prefer au appeal to the Board within thirty days from

the date on which such order is communicated to him and the Vice-Chanceilor

shall give effect to the order passed by 1z Board on such appeal,

(7) The Vice-Chancellor shall bhe responsible for the co-ordinaion and
integration of teaching, research and extension  edocation and  curziculum
development.

(8) The Vice-Chanccllor shall exewise such other powers and perform
such other dutlies as may be prescribed by (he statutes.

13. (1) The Registrar shall be a whole-time salaried officer of the Univer- The Regiscrar.
sity and shall be appomtcd by the Vice-Chancellor wiihv the approval of the
Board on such terms-and conditions ds miay be preseribed. .

(2} The Registrar sball be— _.

~ (a) an academician in the fickd of veterinary and animal scicnces not
lower in rank than that of a University Professor; or

(b} an officer of the Government not lower in raak than that of
Deputy- Secrctary to Goverpment,

(3) The Registrar shall hold office for a penod of three years and shall
be cligible for re-appointment for a further perioth of three years :

Provided that a person appointed as Registrar shall refire {rom office,
if, during the term of his office, he completes thc age of fifty.eight years.

(4) The Registrar shall be the ex-officio Secretary to the Board, the
Acadeniic Council aid the Facuties

(5) When the office of the Regisirar is vacant or when lhe Regijstrar
is, by reuson of illness, absence or any other reason, unach to exercise the
powers, perform the functions and discharge the duties of his offize, the powers,
functions and duties of the office of the Registrar shall be e&ercnsed, performed
and discharzed by swch pesson as the Vice-Chancellor may appoint for the

purpose,
(6) 1t shall be the duty of the Registrar—

(¢) 1o manage the properdy and investmenls of the  University
including trust and endowed property in accordance with the decision of the
Finance Comumittee and the Board ;

{h) to be the custodian of the records, the common seal and such
othier propertics of the University as the Boarﬂ shall commit to his chdrge 4
and

{c) to issue all notices convenping meetings of the Board, the
Academic Council, the I"acultes, the Boards of Studies, the Boards of Txomi-
ners and the Plannmg Board and of any Commiitee appointed by the
authoritics of the Untversity.

(7} In all suils and other lepal proceedings by or apainst the Univer-
sity, the plcadings, shall he signed and verified by the Registrar and all processes
in such suits and proceedings shall be issved to, and served on, the Registrar.

(8) The Registrar shall exercise such powers and perform such other
functions and discharge such other duties as may be prescribed by the Board.

14. (1) The [Pinance Officer shall be a whole-time salaried officer of the Fhe Finanee
University appointed by the Board from out of 2 pansl of three names recom.  Offictr. -
mended by the Governmeut,

(2} The Finance Officer shall hold office for a period of three years
subject to such terms and conditions as may be speeificd by the Board ;

Provided that a person ?]ppmnlcd as Finance OMieer sball retire from:
olfice if, during the ferm of his oflice, he completes the age of fifty-eight years.

(3) The emoloments and- other terms and conditions of service of the
Fiance Officer shall be such a8 may be prescribed.

LR T Qe - 11
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{4) 'When the office of the Finance Officer is vacant, or when tle
Financg Officer is, by reason of illness or absence or any other cause, .unable
to exercise the -powers, perform the functions and discharge the duties” of -his
office, the powers, functions and duties of the office of the Finance Officer
shall be- exercised, performed aad- discharged by such person as the Vice-
Chancellor may appomt for the purpose.

(5) The Finance Officer shall be the ex-officic Secrctary to the Finance
Commiitze.

IR (6) The Finance Officer shall,—

(@) exercise g'eneral éupéwi'éion over the funds of the University and
shall advise the "Jniversity as regards its finaucial policy ; and

(b) cxeccise such other powers and perform such other  financial
functions, as may be assigned to him by the Board, or as may be prescribed :

Provided that the Finance Officer shall not incur any expendilure or
make any investment exceeding such amount as may be prescribed except with
the previous approval of the Board.

(D Sub]ect to the conu’ol of the Board, the I‘mance Officer shall,—

(a) epsure. that,the limits fixed by the Board for recurring and non-
recurring expenditure for a year arc nol cxceceded and that all moneys are
expended for the purposes for which they are granted or allotted ;

(b) be responsible for the preparation of annual accouats, financial
esllma'tes and the budget of the University and for thelr p1csentanon to the
Fmance Committee and the Board ; .

{c): keep a comstant watch on the cash and bank balatices and of -
investinents ; .

(d) walch the progress of the. col'ection of revenue and adv:sc on
the methods of coliection cmployed

(¢) ensure that the registers of buildings, Iand furniture and equip-
ments dr> maintained up-to-date, and-that stock checkmg is ‘condicted in respect

of equ1pmcnts and other consumable matesials in all - oﬂices ... laboratories,
college.s and ingtitutions meintained by the University s ;- "

" (f) bringito the notie of the Vice:Chancellor ‘any - ‘ynauthoriscd
expenditure or othiér “financial irregularity and suggest appropriafe action to be
taken against persons at fault ; and

(2) <all from- any oﬂ="f‘ Inboratory, coflege or institulion maijntained
by the University, any information or :returns as he may - conisider necessary -for

the exercise of his powers, performance of -his funcuons O dl&"‘hdl’ge of- I‘JIS
duties.

TheﬁDoans. -* " 15. (1) Each cdllege shall’ have a Dean, who shail b¢'a whole-time salaried

‘officer of the’ Unwersmy, appointed by the che-Chancellor with' thé” approval of
the Board on such terms ‘and conditions as may be prescribed.

'(2) The Dean-shall exercise bl‘lCh powcrs and perform such duues as
may be prescribed.

The Dlrociérg;ﬂ"'f:: 16. (1) The Director of Research, the Director ‘of Clinics, the Dlrec,:tor
of Extension Education, the Director, Centre for' Animal ‘Health §(ud¢es and the
Director, Centre for Animal Production Studies shall be whole-time salaried

officers cf the- Uriversity, -appointed ‘by the, Vice-Chancellor with, the approva]
of the Board on svch terms and conditions. as may be prcscnbed

(2) The Director of ‘Research, - the:Director of Clinics, the. Direclor of
Extension Education, the Director. Centre for Animal ‘Tlealih Swidies iand- the
Direcetor, Centre EOI Animal Production . Studies t.hnll tthrIHf '.'-lll‘]l [rnwers
and perfmm such duties us may be prr:s(.nhcd
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CHAPTER lV.
AUTHCRITIES OF THE UNIVERSITY.

17. The authorities of the University shall be the Board of Management, Auihorives of
the Acadernic Council, the Facultics, the Boards of Studies, the Planging Uniseisity,
Board, the Finance Committee and such other bodies of the University as may . . = : .-
he declared by the statutes 1o be authorities of the University.

18. (1) The Chancellor shali, as soon as may be alter the first Vice- The Board «f
Chancellor is appointed under section 46, consljtutc the Board of Managc— Managermeat.
ment.

{2) The Board shall consist-of the following mecmbers, namely :-—

Class —Ez-officfo Members.
(a) The Vice-Chancellor ;

(b) The Secretary to Governmemt 'in-chargs f Animal Husbandry
and Fisheries ;

(¢) The Secrctary 10 Government 'in.chargc of Finance ;

(d) The Sceretary to Government incharge of Law ;

(e) The Director of Animal Husbandry ;

() The Dircctor of Fisherics; and

(g} The Registrar.

Class 11-—-Other Members,

(a2) One scientist, having special knowiedge or pracﬁdal experience
in research, teaching and extension education in the Feld of veterinary and
animal sciences, rominatcd by the Chancellor ;

{D) One livestock farmer nominated by' the Government ;

(c) One representative of the industries connecied with animal
husbandry or fisheries mominated by the Chancellor ;

(/) One woman social worker nominated by the Cliancellor ;

(e) One educationist nominated by the Chanzellor;

(/) One nominee of the Indian Council of Agricultural Reseacch ;-
() Onc nominee of the Tumil Nadu Veterinary Council ;

(") One member elected by the members of ihe Tarml Nadu Legis-
dative Assembly from among themselves :

Provided that no member so elected shall be dnsquaum.‘ for being a
member of the Legislative Assembly.

(3) In case the Secrclary to Government in-chargs of Animal Husbandry
and Fisheries or Figance or Law is unable o altend lhe meetings of the Board,
for any reason, hc may depute any officer of his depariment not lower in rank
than that of Depuly Secretary to Government fo attend the meetings. The
officer so deputed shall have Ihe right to take part in the discussions of the
meetings and shall have tbe right lo vote. |

- (4) The Vige-Chancellor shall be the ex-officie Chairman of the Board.
The Registrar shall be the ex-officio Secretary 1o the Board.

(5) The term of office of the members of the Board, other than the. - . -

ex-officio members, shall be three years. . s
(G) The members of the Board shal not be enmh.d o receive  any \
remuneration from the University except such daily and travelling allowances

as may be prescr—ibcd :

Prc-vu.[cd that nothing contained in this sub-section shall preclude any
“fember from’ ‘drawing his normal emoluments 1o whlch he s entited by
virtug of the uﬂ‘lce ha holds, :

o

ol

Al
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‘memibers preseni shall preside at a meeting of the Board. - ]
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(7) A member of the Board, other than the ex-officio member, may
tender resignation of his membership at any time Lefore the expiry of the ierm
of his office. Such resignation shalh be conveyed to the Chancellor by a letter
in writing by the member and the resignation shall take cffect from the date
of its accepiance by the Uhancelor.

19, The‘ Board shall have the following powers, namely ;—

(1) to mak: siatutes aed amend or repeal (he sfatuies ;

(2) to consider and review the financial requiremients and approve the
anpual financial cstimaies of the University ;

(3) to provide for the administration of any funds placed at the dis-
posal of the University for the purposes intended ; .

(4) to arrange for the investment and withdrawal of funds of  the
University ;

(5) to borrow moncy for the purposcs of the  Univessity, with  the
approval of the Government, on the security of the property of the University
and to make suitable arrangements for its repayment;

(6) to hold, control and administer the properties of the University ;

(7) to determine the 'Eorm_ provide for the custody, and regulate the
use, of {he common scal of the University ;

{8) to appoint such committees, cither standing or temperary, as it
may cossider nccessary, and specify the terms of reference thereof subject to
the provisions of this Act and statutes ;

(9) to determine and regulate all questions of policy relating to the
University in accordance with the provisions of this Act and the statutes ;

‘10) to ‘malte fAinancia] provision for the instruction, teaching, research,
advancemen. and dissemisation of knowledge in such branches of learning
and courses of sudy as may be determined by the Academic Council ;

(11) to provide for the establishment and maintenapce of  colleges,
hostels, laboratocies, experimental livestock farms and other facilitics neccssary
for carrying out the purposes of this Aect;

(12) to provide for the institution and conferment of degrees, diplomas
and other academic distinctions ;

_ (13) to provide far the institution, maintznance and award of scholar-
ships, fellowships, studentships, bursaries, exhibitions, mecdals and prizes ;

(14) to accept, on behalf of the Uni-versity, trust, bequest, dounation
and transfer of any movable or immovable properly made to it

{15) 1o cnter inlo coatract on behalf of the University ; and

(16) to exercise such other powers, not inconsistent with the provisions
of this Act' or the statutes, as may be necessary for carrying out the purposes ‘
of this Act. i '
' 20. (1)- The Board shall mcgt.at such times and places and  shall,
subject to the provisions of sub-sections (2) and, (3), obssrve such rules of
procedure in regard to transaction of business al its mcetings including  the

querum at mectings as moy be preseribed . .

Provided that 1he Board shall mect ailcast once in every three months.

(2) The Vice-Chancellor or in his abscnce anv miember chosen by the

'
-
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(3] Al questions” at any utceting of the Bcard shall be decidid by a
majorily of {he votes of il members present and voting and in ihe case of an
cquality of volex, the Vice.Chancellor or the mcember presiding, as the case
may be, shall lave and exercise n sceond or casting vote,

e

(4) (a) The Board may, for pucposes of  consultation, invile  any
person having special knowledge or practical cxpericnce in any subject  under
consideration to atend any mecting, Such peison may speak in, and otherwis.
fake part in, the prececdings of such meeting but shall not he enul'xd 1o
votc,

(b) The person so invited shall he entitled to snch duily and travell-
g allowances as are admissible to any memher of the Board.

21. The Academic Council shall be the academic aulhority of the Univer- qhe academic
sity ard shal), subjert 1o the provisions of this Act and the statutes, have the Coundi.
control and general regulation of fenching and examination in the University
aad shail he responsible for the mainieponce of the standards thereof,

22, (1) The Acadenic Council shall consist of the fo]lovmng memibers, Constitution of
namcly. ~ Asademic Cuowneil.

: Class I-—-Fx-officio Members.
(a) The Vice-Chancellor ;

(3) The Seeretary to Government in-gharge of Animal Husbandry
and : Flshenes

-(c) The Director of Animal Husbandry ; R

{(d) The Director of Fisheries ; .
© . (¢) The Dean of cach college;

{#) The Dean of each Faculty;

{g) The Direcl>r of Research; - T

(4} The Director of Clinics; _

(i) 'The Direclor nf Jxtension Edueation:

(j) The Director, Centre for Animal Health Studies ;

(k) ‘The Director, Centre for Animal Production Studies ; and

(1) The Repistrar. ’

Class 11—Cther Members,

-1
o
T

(¢} Ten members from amongst (he Heads of Deputmcnts la- be )
nommatcd by the Vice-Chancellor, on rotational basis ;
(h) Three persons having special knowledge or practical cxperieace
in differeat aspects of vetetinary ond  avimal sciences to be nominated by the
Vice-Chancellor,
. {2) The Vice.Chancelloy shall be the ex-officin Chairman of the
Academie Council. The Eegistrar shall be the ex-officio Seerotary to the
Academis Councif, )
(3) Tho term of office of the members of the Academic Councﬂ other
than the cx-oficio members, shall be three years.
{4) The members of the Academic Council shall not be entitled “to
receive any remunerstion froia the University excopt snch daily and-travelling .
allowances oz way be prescribed _ o foettina.

el
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Provided that nothmg mntamcd in this cuh-sestion ghall prwfludc any -
member from drawing his normal emoluments to which he s cntitled by
virte of the office he holis.

(5) A mcember of the Academic Council, other than the exofficio
member, may tender resignation of his membership at any time¢ before  the
expiry of the tenm of his office. Such resignation shall be conveycd to the
Chancellor by & letter in writing by the member and the resjgnation shail take
cffect from the date of its acceptance by the Chancellor.

!’AMIL NADU GOVERNMENY GUALL) 1) & pﬂﬁfug.‘mw

Powars and fano- 23. The powers and functions of the Academic Council! shall be—
'53;1"0 35,,,,.-_"*.?_“ (a) to exercise gcneral control on teaching and other  educational

programmes and- maintain and promote the standards thereof ;
(b) to make regulations and amend or repesl the same :
(¢) to make regulations regarding— '

(i) the admission of students to the University and the number of
ovri . Siudents to be admitted ; l B
. Coh s (ii) the courses of study leading to degrees, diplomas and other h
; ' academic distinctions ; and <

CC stendards of education ;

(d) to advise the Board on all academic matters including the control

(iii)the ccnduct of examinations and maintenance and promotion of o1 _
and manggement of libraries ; ;

(¢) to make recommendation to the Board for the institution of X
Professorship, Associate. Professorship, Readership, Assistant Professorship :
.- and othpr teaching, research and: exlension education posts and in regard (o i
¥ the duties thereof ; g

by & . '
s (f) to formulate, modify or revise schemes for the constitufion or
L reconstitution of departments of teaching, research and extension education ; ‘

- (g) to make recommendation to the Board regarding  post-graduate
teachmg. research and extension education ;

(B) to make recommendation to the Board regarding the qualifications
to be prescribed for teaching, research and extension education posts in the
5 Universlty ; -

T (i) to make recommendation ty the Board for the confermeat of
P honorary deprees or other distinctions ; and

(j) to exercnse such other powers and perform such other functions as
: may be orescribed by the statutes.

The Pacdhtie, 24. (1) The University shall include Faculties of Velerinary and Animal | s 4
' Sciences, Basic Science, Fisheries and such other Facultics as may be  pres- X!
cribed by the statutes, ‘ i

(2) Each Faculty shall have a Dean who shall be appcinted in such
‘manner as may be prescribed,

. (3) Each Faculty shall comprise such departments of teaching with
such assignment of subjects of study as may be prescribed and each depart-
ment shall have n Head who shall be responsible to the Dean for the f)foper
organisalion and working of that depariment,

,. (L)) The constitution and functions of the Faculties shall in all other ;
: | respccts, be such as may be prescribed. , '

/25. There shall be a Board of Stucties for each Faculty, the constjtution
aud functions of which shall be such as may be prescribed.
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26. (1) There shall be constitnted 2 Planning Doard of the University The Plannjng
which shall advise generally on the planning and devlelopment of the Univer- Board.
gty and keep under veview the standard of education and research in the
University. P

~(2) The Planning Board shall consist of the following members,
nemely :— o

‘ (1) the Viee-Chnneellor, who shall be the ex-officio Chairman of the
Planning Roard ; and . .

(ii) not more than eight persons of high academie standing nomi-
neted by the Board,

(3) The term of office of the nbminated members of the Planning
Board shall be three yenrs. C el T
(4) The Planning Board shell, in addition to &ll other pewers vested : o i
in it by this Aet, have the right to advise the Board of Management and the "
Academic Council on any seademic matter. C
27, (1) The Board shall appuint & Finance Committec consisting of the qy¢ Finages
following members, namely :— Committes.
(a) The Vice-Chancellor ;
(b) The Secretary to Government in-charge ¢f Animal Husbandry
and TFisheries ; : .
(¢) The Sceretary to Clovernment in-charge of Finance;
(.‘d) One member rhosen by the Board from smongst its nom-official
members ; and —
{¢) The Finance Officer. )
(2) In case the Seceretary to (Grovernment in-charge of Animal Hus-
bandry and Fisheries or Finance is unable o attend the meetings of the
Winanee Commitice, for any reason, he may depnie any offlecr of his depart-
ment not lower in rank than that of Deputy Seerctary Lo Uovernment to attend
tha meetings. The officer so depnted shall have the right to take part in the
discussions of the mectings wxid Bhall have the right ta vole.

. .(8) The Vice-Chancellor shall be the ex-afficie Chairmen of the F.inance ‘
gommfttee. The Finance Officer shall be the ez-officio Secvetary to the Finance
omrnittee. ,

(4) The Finance Comnmittee shali—

(a) examine the amowal 2ounts and the sohual Bnaneiad cstimpbs

«F the Undversity 2nd zlola i [oard theroon :

(&) review the financial position of the University, from time to *e:

(¢) make recommendation to the Board on avery proposal involving s
expendiinre for which no provision has been made in the annual  financial

-estimates or which involves expenditure in excess of the amount provided for B
in the annual financial estimates ;

(€) make recommendation to th ] i
the finances of the Untensrdati 0 the Board on all mattera. relating to
o~

{ey perform suck othir functions os may b preserifyd

28. The Board may constitute «
2 _ 1 ¢ sich other authnritics of the Univerc
fay be necessary iu the monner preseribed in the statufes ° University as Constitution or

(A Group) IV-2 Ex. (685)—4 olher authorities,

et e H

LAY U S,

B L ST I I R R,
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e . L T ‘M-MOBZAP“ TER V.
b . . RESEARCH AND EXTENSION EDUCATION ORGANISATIONS.
i

. q " 29. (1) Subject to the provisions of this Act and the statutes, the Univer-
. Vemsénmm gity shall establish a Veterinery and Animal Sciences Research Organisation
: Research Organi- for doing besic research on problems primarily relating to veterinary, animal
. sation, husbandry, fisheries and allied subjects for the purpose of aiding the develop-
g RN v ment of animal husbandry and-fisheries and shall for this purpose establish
Md: - 4 sa8 manYaveterinary,i livestock andlifisheries research.stations as:msy be mneces-
. . . sary in co-operation with the Depariment of Anjmal Husbandry, the-Depart-

<" s . ment of Fisheries a.t‘d the Research ‘Stations under the control of the Govern-

. ".imﬁn't";f-'r':u:'_‘ St TS 'f{!t:- L . Y TR T
e (2) The Veterinary and Animal Sciences Research Organisation shall
L ‘ b2 qugloped under ‘the gnidance of the Director of Research.
p{’,t _ .“.Vctcrlnery d ; 30. (1) Subject to the provisions of this Act and the statutes, the Univer-

S Ammsg‘:m, sity shall establish 2 Veterinary and Animal Sciences Extension Education
?.’.-; . Bxtension Educa-j,Organisation which ihall make .availeble the information obtained on the basis

ttll:: Organisa- of vegearch,. to students, extension workers, livestock farmers,.fish farmers

and fishermen and shell conduct demongtration and troining programme for

the benefit of such persons in eco-operation with the Government Departments
con . . concerned, ,

SCLE (2) The University shall undertake such veterinary and animel sciences
extension’ education activities as are necessary— - : .

. (e) to inform and Jdemonstrate to the livestock farmers, fish farmers
o and fishormen the findings and developments of research on improved practices
; essential to uplift the conditions of the rural liviog ;

() to increase animal production with special emphasis on foad
production and- utilisation ; and

{¢) to multiply the new breeds and bnproved strains evolved ot
introduced by the Veterinary and Animal Sciences Research Organisation

(38) The Veterinary and Animal Sciences Extension Education Qrgani-
sEaaion gha.]l be developed under the guidance of the Director of Extension
ucation.

e CHAYTER V1.
N FUNDS AND ACCOUNTS,
General{Fund. 31. The University shall have a (Gemeral Fund to which shall be eredited-—

(e) .= income from fees, endowments, grants, donations and gifts, if
R

(b) eny contribation or grant made by the Ceniral Government, any
. 1 State Government, the University Grants Commission established under sec- :
] tion 4 of the University Grants Commission Act, 1956 or like anthority or any ceperal Aci3of
10%&1 authority or any corporation owned or controlled by such Government; 1956
| : oo

(¢) other receipis.

_ Other Funds, 32. The University may hav~ such other funds as may be preseribed by
S the statutes.

—_— T -

[T~ S

manner &s may be prescribed.

34. (1) The Government shall, c¢v
.grants to the University as follows :—

:* Mﬁgeg@t of 33. The funds and all moneys Qf the University shell be manayged in such

;:- - Grants, ery year, mske non-lapsable lump soum

(a) a grant not less than the n‘e‘tl expend.lture incul.r;edl i
in respect of the activities of the institufions of veterinary and ani;alﬂslgi;?;
and allied sciences aud such other Government departments relating to veteri-

.- ;&ég aud enimal sciences and allied aciences as are transferred to the Tniver-
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- (h) a grant not less than the estimated expenditure on pay and
allgwances of the stalf, contingencies, supplies and services of the University ;
an :

T

(c) a grant fo meet such additional iterns of cxpemdilure, rccurring
and nonrecurring, as the Government may deem necessary for the  proper
fuactioning of the University.

WP TIrTY: =

{2} The University shall farnish such statements, accounts, reports and
3 other particulass relating to any grant made by the Goveroment and  its
utilisation as the Government may tequire, -

_‘ 35, {1) The annual accounts prepared by the Finance Officer shail be sub- Afoual Accounts,
% mitted to such exemination and audit as the Government may direct and a

copy of the annual accounts and audit report shall be submitted t~ the Govern.

ment.

(2) The University shall settle objectiond raised in the andit and carry”
out such instructions os may be issued by the Government on the andit report,

(3) The Government shall cause the annual accounts and the audit [
report ‘0 be laid before the Legislative Assembly together with their comments. ji

—

(4) The Finance Officer <hall, before such date as Eﬁy be prescribed
by the statutes, prepare the annual financial estimates for the ensuing year.

{5} The anpuval accounts amd the anpual financial estimates prepared
by the Finance Officer shall.be placed before the Board together with the
remarks of the Finance Commitiee for approval at its annual meeting and the
Board may pass resolution with reference therety and communicate the same
to the Finance Qfficer who shall take aclion in accordance therewith, .

CHAPTER VIL
CONDITIONS OF SERVICE.

36 .(1) The University shall institute for the  benefit of its  officers, Pension ,gretuity,
teachers and olher employees such pension, gratuily, insurance and provident efc. :
fand as it may deem fit, in such manaer apd subject to such conditions as may :
be prescribed.

2 (2) Where the Univessity has so instituted a provident fund  under
Ctolia ncl XIX  sub.section {1), the Goternment may declare thatthe provisions of the Provi-
o 325, dent Funds Act, 1925 shall apply te such fund as if the Universily were a local
authority and the fund a Government Provident Fund,

(3) The University may, in consultation with the Finance Committee,
invest the provident fund amount im such manger as it may determine. L v

Explanation—For the purposes of this  section and section 37, the
word “ officer ” shall not include the Chancellor and the Pro-Chancefior of the

Unlversity,
—
87, Subject to the pravisious of this Act, the appointment, procedure for . -
selection, pay and allowances and other conditions of vervice of officers, teachars c°s"3‘3§3.' %

and other employees of the Universify shall be such as may be prescribed,
4 riroup) IV-2 Ex. (685)~—4a |
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© 38y Sthect to the provisions of this Act, the statutes may prowde for ‘

a]l o a0y _oﬁ the followmg ‘matters)namely = . . o) 3

“' HEE 1 ) "‘ 1' oo 1" ; ot T ,Ei.' :

o (a) the condmons “under” wﬁr:":h the rescarch in the Umvcmrty.] may.-be

camed on ; : . j

’

"-‘l ’“( b’ ;he manuer in whrc‘h a: dJ the condmuns under wluch the. honorary
degrees ‘and' other’ distinctions ‘may ye co::ferrcd S

K}

e (c) the ﬁxalhon payment and recmpt of fees and other charges 3

ELL R
£ Lue @y ihe prescnpnon *of academ:c quahﬁcatlon and standard for admrssron
to* the Umversuy pt S e R _

- ]I the terms and |:ond1%l nf\ subject. (o \yhrch the Regr_s_;rar mmay be -
a pp tJ;I\'gted and bis’ powers func duues ‘ o o

iy (f) the,
be- .appomted and- h1|s pOWers f-unctlons and duties ;

4.1 (g) the terms and conditions subject to which the Dean of each college
ma.y be appomted .and his. powe.rsmmd duties ; o T

ﬁ.m,T.- h)-the’ termg. and oondnuous sublect to which the-Director: of 'Research,
¥ Director. of - Clinics; ‘the sDirector’ of. Extension® Education; the’ - Dirgtlor;
' @éntre for, Animall: Heath Studies:andthe Director; Ccnti'ewfor ‘Ammal Prodiiction:

StudreSrfma)ﬂ*be ap ted and':their powers and’ duties 340 Wi il b
i rior Vinodes ol noimy g0 Vs U AT 15 RN T R PR

(i) the' darly and travelling allowances to be paid 1o the members of
the Board, Academic Council and other avtharities of {he Univessity and the
Committees thereof ;

{j) the assignment of subjects of study for each Faculty ;

(k) the constitution and functions of Faculties ;

H the constitution and functlons of the ‘Boards of Studres.

- . {m) the consututﬁon powers and flJJlCllODS of the other authonhes of
the Umvemlty 5 e

;H"hﬂ tii gl .
(n) the malmer in whrch :the Dean of aach Faculty may be appomted
""Jiff ’} ‘d‘ﬂ-qf) . Rl {‘ 4

“7 " (o) the establishment and manageml’-nt of the funds and mo'reys of
the Umversﬂ:y S - R

'(p) the manner of publication of the accounts avdited ;

- (g) the period for which and the manmer in which the instruction,
t8aching, trainipg -and holding examipations shall be conducted for the students
_ refgrmed, to In section A2} -and » , S T

|. o

" (r) any ‘other mattqr w‘uch is requlred to be or may be prcscnbed by
the statutes.

' 39 (1) The Board may, Irom t.rre to tlme make statutes and ameng or
tatates bow made 1001 the statutes in the manner hereafter provided in this section,

..(2) The Academic Council may propose to the Board: the draft of any é

: j e O%,0F any Amendment to;:0r,0f repeal of,; a, statule;to.be passed by the
) ﬁg%& a.nJ such (drait sha.l be r:o_:_mdcred by the Board at its,| nfxt,ﬁnee p{pg]

Prowded ‘that t.he Acadeamc Councrl shail not’ propose ‘the draft ‘of
Mgy oy 220 mvaﬁm .or of,any amendmentto, or; of. repeal of, a.statute relaling to the
' 3 p gttgrs Qﬁlﬁn than aCﬂdemlC'Jﬂ-EﬁIIS- R U SR epypante Fag S poi

ol ,..r] % rbw .ﬁ‘l,lsu»_ rigyeintd o L a0 z:molqrfu 13”;!. b

.‘.‘-_- 1‘

£ mfc""‘
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" (3) The Board may consider the draft proposed by the Acadeu:uc Council
: under: sub-section... (2) 'and-may  eithr pass br'reject: or 'ratura tha daraft thh or
withont amendment to’ the- :Academlc Council. for reé-onmdemtion

(4) Q'a) Any menlber of the Lonid r_‘;'" propose to the Board. Lhe d.ra['l: of
a starute and the Beoarc mmay either accept or reject the draft, if it relates to
a matter not falling within the purview of the Academic Council, :

(8) In-case such draft celates to a matter within the purview of the Academic
Council, the Board shall refer it for consideration to the Academic Council, which
may either report to the Board that it does not approve the craft or submit the
draft to the Board in such form as the Academic Council may approve and the
Board may either pass, with or without amendment or reject the draft.

(5) A slatute passed by the Board shaﬂ be submutcd to  the
Chancsllor who may assent thereto or withbold nis assent. - A -starute passed
by the Board shall have no valdity unil it has been assented to by the
Chanccllor

- A0, ( I) Subject to the provisions of” thls Act and the statutes, the authorities Regulations.
s of the Univorsity miay make regulations 0 prowde for all or any of the followmg
matters, namely :—

(z) the manner in which and the candmons subjeot to which the pensmn.
gratuity, Jnsuranee and provident fund may be instituted for the benefit of the VIR 9%
officers, teachers and other employees of the Umver'-'xty : R

(&) the appomtment procedure for sclectlon pay and  allowasces and-
other conditions of service of officers, teachers and other. employees of the
University ;

{(c} the giving of nctice ta the mEmbc:rs of any authe:ity of the University
the dates of the meetings and the business to be transacted at the meetings and
for keeping a record of the proceedings of the mectings ;

() the procedure to be observcd at tha meetings and the number of
members required to form the quorum ; ard

{e) any other matter which is required t¢ be or nwy be presmbed by
reguletions.

2) The Academic Council may, subject to the provisions f the statutcs
mwake regulations providing for the courses of study, systcm ol examinations and
award ot degrees, diplomas and other academic distinctions of the University, Y
after receiving the drafts of the same from the Board of Studies concerned. Do

(3) The Board may issue such directions as it may think fit to the authority -
_concerned to amend any regulation. .

PN EPT I T .--.'.;.-I'_-':.';'\‘,..' SR
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CHAPTER IX.

TRANSFER OF COLLEGES AND INSTITUTIONS, EMPLOYEES
AND FUNDs. .

Tamil Nade Act 41. (1} Notwithstanding anything contained in the Tamil Nadu Agricuitural Transfor of certain
gof 1971, University Act, 1971 or the statutes, regulativns and orders made thereunder, on colleges and losti-
and Fom the appointed day,— gil;;?; to Unf-

(ay the Madras Veterinary College, Madras, the Vetesinary College and

Reseasch™ Institute, Namakkal and the Fisheries College, Tuticorin and the

instituons specified in Part I of the Sehedule, which immediately preceding such

day wese the constituent colleges of, and the institutiors of, the Tamil Nadu

Agricuitural University ; and

(P} viic institutions ified in Part II of the Schiedulo, which immediately
- preceding such day were under the control of the Animal Husb&nﬂry Deparuaent
of the Government,

shall be transferred to, and maintained by, the University as the constituent
colicges of, and the institutions of, the University.
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Tagiany., vinisblioh it i be g et uiianas e - bofl cd 8.
'ihuuu%z)%?a:t& ‘fr'c‘;éz-vthe, aug%fnted da. ;-tha cantrol ands panagementaoﬁlthe
colleges and institutions specxﬁ in‘sub-section (1) and -all properties,rassets : -and
liabilities of the Tamil Nadu Agricvitural University and the Govemmut in

relation thereto shall stand transferred to, and vest in, the University.

(3) The Government may, at any time after the appointed day, transfer
1o the University ary of their lands for its use on such terms and conditions as the}'

deem proper.

4) The Government may, at a.ny time after the appomted da;f, transfer
to ‘the University the gontrol and management of any of their colleges or institutions
on such terms and conditions &s thby deem proper.

S q(a Nptht.hstandmg a,nythmg cqntamed in any other Act relating Io the
Mgshppn,t of.a University, in ihe State or the statules, ordinances, regulations
and orders made thereunder, on . and from the date to be spectﬁed by the: Govern-
_ment, tlie colleges or msbmhons referted to. in. sub-section (4)-.. shiall ~be. dis-
affiliated, from Umve.rgntx,to \yh:gh;they were affifiated -on- the:dats [immediately
ecgi;p ek s date and-shall-be. deemed. torbe colloges’.or/institutions
ted to. the Efmversx ‘.and pr:owsmns of this | Act: shau.ﬂwqfarr as
ply " accordin : : . ‘
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(3) Every person referred - 1n sub-sections (1) and (2) shall hold office

under the University by the same tenure at the sade remuneration apnd upon the

same rights and privileges as to pension or gratuity, if any, and other matters as
he would bave held the same on the appointed day or the date specified in the
o-der under clause (@} of sub-scction (2), as the case may be, as if this Act
had not been passed.

(4) The liability to pay peosioc and gratuity to the persons referred to in
sab-sections (1) and (2) shall be  the nability of the Tamil Nadu VYetetinary
and Animal Sciences University. ' _

-

44, (1) The sums at the credit of the provident fund sccounts of the persons
referred to in sub-section (1) of section 43 as ¢n the appointed day and of the
persons referred to in sub-section (2) of that section as on the date specified in
the order under clause (q) of the said sub-section (2) shall be transferred.to the
University and the liability in respect of the said provident fund accounts shall
be the liahility of the University.

(2) There shall be paid to the Tamil Nadu Veterinary and Animal Sciences
University out of the accumulations in the superannuation fund and other like
fun-s, if any, of the Tamil Nadu Agricultural University or, as the case may be,
of the Government, such amounts as have been credited to the superanmuauogn
fund or other like funds, if any, on behalf of the persons referred to 1n .. '"-sections
(1) and (2} of section 43. The amounts so paic shall form part of the super-

Tranter of acco-
mulati
provident foud
and other like

ons fn

funds.

annuation fund or other like funds, if any, that may be established by the Tamil

Nadu Veternary and Anmmal Sciences University for the benefit of its employees.

45, (1) The Tamil Nadu Agricultural University shall, out of its funds as ou
the appointed day. pay to the University such amount as the Governunent may, in
consu;ition with the Tamil Nadu Agricuitural Univeisity, specify.

(2) The amount payable under sub-section (1) shal be in addition to the
amounts transferred under section 44.

CHAPTER X.
TRANSITORY PROVISIONS,

46. Notwithstanding anything contrined in sub-section (1) of section 11,
within six montbs from the appointed day, the first Vice-Chancellor shall be
appointed by the Government on 2 salary to be fixed by them, for a period not
exceeding three years and on such other conditions as ‘they think fit:

Provided that the person appuinied ds the first Vice~Chancellor shali reﬁfe
from office if, during the term of his office, he completes the age of sixty-five
years. : ‘

47. Notwithstanding anything contained in sub-section (1) of secton 13,
within three months from the appointed day, the first Registrar shall be appointed
by the Government on a salary to be ﬁxeci by them, for & period not exceeding
thiree years and on such other conditions as they think fit :

Provided that the person appointed as the first Registrar shall retire from
office if, doring the term of his office, he completes the age of fifty-sight years.

Payment o1 cenain
monors to the

Tami

Nadu

Veterinary and
Animal Scignces
University.

Appointment o1
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nocllor,

Vice-Cha-
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B ‘[ransnory powers. 1 48, {1) L. shall be the duty..of the first Vice-Chancellor to mak ’ar 1)
of first W“‘ for. constituting ths Board of’ Management the Acadentic Council :.nd rsuc%:cn;?f:lé:
%J_!Lt‘hpngps -0f, tho, niversity, 8 .n  section 17 within six rhonths from the
5 ppaintes-dayAcrsuohtloneat d;;not Mng;omdaazﬁzs\thﬂ(}ormmant

,Jnay,uby ‘nol:lflcauon, *allow.r_g . 5}51 “ .
: v ER TIPS [ j'l' ;1 'lu, Lo

(2) Thé first '\hoe.-Chance]lor shall in consultahon w:th the " ‘Government,
m_aI‘w such 1 rules as may be m for the fuqctxongng of the University.,

;‘H,
LAt ﬁ)'l’be ‘gUthoriti "wnsﬁt':i’kd mder sub-socuon‘ (1) sha.lj commence o
exercise their poviers and thei- fanctiofrs ‘'on sich
..Ckoveramens may, by  SpecHty. or G Uit the

ot z0 Higetts enaerrt (4 16 shaft be the didy ftﬂ'&" 2:Vid, b st 0 Gibeies and
£ e s sty W%ﬁé‘ G-

JP : “bﬂ" kAl
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D lo'the wipiieal cﬂmdmti,. s o

‘Y‘W/ o i) 4 L Ieguaations:when 1
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"-' (if’-‘ ti‘.‘ i -’,f . I ol r.‘il. ! s ,1-'-_",1‘;‘."}-‘ ?F’.
e £ o oandi el e b ;
sfdfned .

I"’J-'-‘l(ﬁ otmt.hstandngH “FFO bELE - Mk
“statntes ‘and: rogulftions, il Hils &n authomy’ E H'n]y':cé d.’the:
v Vicé~Chancellor ‘inzy* appoiat’ an 2officer” or comstitute -any. ‘Committee temporarily

o ‘exépcise and ormp ‘any 'of thf: powqrs-a.nd funcuons ot‘ such authonly undér
“this' AGt,"the $tatutes and the‘"regulattons T A

NTTHEE ."‘:- . ‘ t N
- . ' RS '1 o - PRI oot
..-{L‘ j Yy P 1»] J’ ] i K . 3 ' { 1

Rk Dottty KRN "l‘ H L] ' ‘—,I'I'-' re - . .
1 . N -:.u; -1;“."' LT I R . I

,-""."- “.' s - . '.I'.-~ - "JI"C&‘IAPTER XI,
| 1 MISCELLANEOUS.

49 €3] The Chancellor ‘shall have the right to cause an mspect.lon to be
mada by such person or parsons s, +he may direct— - N s

e : || .

(a] of the Umvarsny, Jts buildings, laboratories, libraries, museums,
workshops and eqmpmarnts 2

P v (@) of any college, msntutlon or hostel maintained by the Umvers;ty ;
(c) of the teachmg and other work conducied or done by the Umversxty, orf
(d) of the voaduct of any examination held by the University.

. (2) The Chancellor shall also have the right to causs an inquiry to be made
T by such person, or persons, direct in respect ot‘ any matter connected

o g -w:th the administration or’ ’gﬂ tﬁé‘(ﬁ'ﬁw&élt}r

pes ) &Y

y tion'ores s e jon’ Qb
wﬂson il t Dot mos{r I

Ubef pititled, #6208 ° vapresented ‘at $uoh*insp 'b’h"‘rwm \S
5 n?d Arurly (oAl anmui.mw TG (Y I gﬁlf\g .J"'Id’ apihar

(4) The Chancellgr ahgll unicate to tha Us vem is: vu;ws - with
-rei’erénoe')ftb'ﬁha 'resﬂf'affsuctﬂhnspécﬁ? o1 mquuy_‘gqg‘_“mg;r, s ‘wmpm the

taken and fix a time limit. for takmg such action:

o (S)ThaUmvemty thin the ttmehmltsoﬁxed, report to - the
otk iA - fEhancellor e action”takedVor iy roposeﬁl*to b taken o fhe'advice tendored by
Vab batitogis w1 o dllinonn bmal e -

el Bu “Chaneéllary e =¥ v Joil ¥
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" ie) T the Unstieditoh diet st tike aetian Wit W tind Rni€ fixed - or
WS il_t‘, the a,cti;m lllcen by the University is mdthe opinion, of the Chancellor net satis-
7 ey iagopyeshaliChancellorimay o iy expimmation ©Ibeed otepreen
o &9'& . maderdy. thait mﬁ%&%m ha.may:q,em!ﬁnanw

Umven.ny shall comply with such direction. ‘

Sl T

- Pkt gl .
: I p P e ;
6 o ' s Tt TaRlaaemeie - . . . . .
. B ST
R M- L B

“"“‘““’qq‘“ “ The Ch&nc@l],eif. iy “case] 'gﬁﬁno'hcc‘ft”o?tﬂe’ n.werslty of
el iﬁg;:)l 1%; rﬂn ito~bé mﬂﬂ}xaﬁﬁ‘ “the*University - -

- 96pinish of thesUniversitiiithisfeon, adwse the Umverslwl uﬁa'ﬁfthe' autton to be .

Ll

B R 1 B PR



v maE . pree

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

—

13

&

L}

=
——

TR

241 5

(7) If the University does not comply with sueh direction within such time
as may be fixed in that heloif by the Chanceller, the Chancsllor shall have
power to appoint any person or body to comply with such direction arnd make such
order as may be necessary for the expenses thereof.

30. Notwithstanding anylhing contained jn this Aci or any other law Power to obtaip

for the time being in fotce, the Government may, by order in writing, call for any
information from the University on any matter relating to the affairs of the
University and the University shall, if such information is available with it, furnish
the Government with such information within & reasonable period :

Provided that in the sose ~f intnrmation which the University considers confi-
dertial, the University may place the same before the Chancellor and the. Pro-

Chancellor.

information.

51. (1) The annual report of the University shall be prepared under the direc- Annual repon.

fion ofthe Vice-Chancellor ant. submitted to the Board atleast one month before
the annual mecting at which it 15 to be gonsidered.

{2) The Board shalil, afrer considering the annual report, forward a copy
therect o the Governmens.

(3) Onreceipt of a copy of the 2nnual repert, the Government shall cause a
copy of such report togethier with their comments thereon to be laid before the

Legislative Assembly,

52.1f any quesuon arises whether any person has been duly elected or romi- pigpntes aa to

nated as, or is entitled to be, a member of any authority of the University or other
body of the Ubiversity, the question shall be referred to the Chancellor whose

.decision thereon shafl bz final.

tonstitution of
University .
aui horlties and
bodies.

53. (1) No person shall be qualified for nomination or election as 2 member Disqualification for

.of aay of the auvthorities of the University, if, on the date of such nomination ot

election, he is—
(@) of unsound mind or a deaf-mute ; or

() an applicant to be adjudicated as an insolveint or an undischarged
insolvent ; or

{¢) sentenced by a criminal court to imprisonment for any offence invol-
ving moral turpitude. : .

(2) In case of dispute or doubt as to whether a peison is disqualified
undsr sub-section (1), the Board shall refer such case to the Changellor, whose

-decision shall be final. .

membership,

54, All casual vacancics among the members (other than ex-ojfficio members) Filliog of casual

of any anthority or cther body of the University shall be fillad, as soon as may be,
by the person or body who or which nominated or elected the member whosa
placa has become vacant and the persor nominated or clectegrTd a casual vacancy
shall be 2 member of such authority or body for the remainder of the term for which
the member whose place ke fills would have been a member ;

Provided that no casual vavancy shall be filled, if such vacancy occurs within
six months before the date c_nf‘rhg expiry of the term of the member of any authority
or cthar pody of the Universty.

vacancy,

53, (1) The Board may remove by an order in writing made in this behalf Removal from

any parson from membership of any authority of the University by a resolution
passec by a majority of the total membership of the Board and by a majority of
not less than two-thirds of the members of the Poard present and voting at the
meeiing , if such person has been convicted by a criminal court for an offeace which
in ti:2 opinion of the Board involves moral turpitude, or if de has Leen guilty of
uross raisconduclt and 1or e same reasen. the Beard may withdraw any degree
or diploma or other acadsmic distingticn conferred on. ot grantzd to, that pe~son
by hg Unbversicy. .

VP T FARSY A

membership of
any Univorsity
authority.
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{(2) The Boaid may also by an crder in wiiting made in this behall remove
* any person from the membership of any aunthority of the University if he becomes
of unsound mind or deaf-mute or has applied to be adjudlcated or has been

adjudicated as an insolvent.

: 3) No action under thls sectzon shall bu taken agamst any person ualess
“‘f‘ k he ‘has-been given a reasonable opportt.mty to show cause agamst 1he acnon pm-

i posed o be taken

: (4) A copy of every order passed undcr sub-sect:lon (1) or sub-sectxon (7) as
the case may - be, shall, as-soon:as may be after it-is.so-passed, be communicated
to the pcrson co ucerneci m the manner prescnbed

:" s

.....

Constitution  of 56, All the authorltles of the Umverszi‘y shall have power to COﬂStltut" or
_ committees  and Teconstitute committees and to delegate to them such of their powers as they deem
‘delogation of fit  Such committees shall, save as otherwise provided, consist of members of the
powers. “authority concerned and of such other persons, if any, as the authonty in each case

may think fit.

.- ‘yalidation of acts * 57. No act or proceeding of any authority or other body of the University shaii
' ..a.nd prooeedmgs be invalidated mcrply by reason of the existence of any vacancy or of any defect
" - o irregularity in the appointment of a member of any authority or of other body
of the Umversxty or of any defect or irregularity in any such act-or proceeding not
" affecting the merits. of the case or on the ground only that the Board d1d not meet .

"once in every three months.

Vice-Changellor 58, The Vice-Chancellor, the Registrar, the Finance Officer, the Deans, the
.. “ and " other Director of Research, the Director of Clinics, the Director of Extension Education,
officets, eic. (he Director, Centre for Animal Health St dles, the Director, Centie for Animal
_ t;én‘?:nagb ic prodyction Studies and other employees of the University shail be decmed, when
P ~acting or purporting to.act in pursuance of any of the provisions  of this Central A¢
Act, to be pubhc servants w1thm the meanmg ot ef‘tlon 21 of the Ind.ian of 1860

e Pcnal Code L g
OWeT. a5 . amend 59 The Govemment may, by notlﬁcatlon, ‘alt=r, amend or add to the Schedule

Sc_hedule. " or omit any college or institution specified in the Schedule and upon the issue of
B such notlﬁcatlon, tae Schedule shall be deemed to be.amended accordmgly

Famil - Nadu Act . 60 (1) On and ﬁ'om thc appomted day, the - provisions. of the Tamil Nadu Tamjl Ns
8 of 1971 101" to Agricultural University ‘Act, 1971 (hereafter in this section referred to:as the said. of 197}
epply. - - Act) shall cease to apply in respect of the colleges and the msututlons _ =pemﬁed g
i Part Yof the uchedulq, toiw}:uch thls Act apphes. ST

5C DI such penalty,' .
e.chn l;_l_g I remedy

R AR L RN A

B €] Notw1thsta.ndmg anythmg contamed in sub-sectlon (l) all statutes
and regulanons made under the said Act and in force on the appolnted day, shall,
in s0 far as they are not inconsistent with the provisions of  this ' Act, continue-
to be in force until they are repealed by statutes and regulatlons to be made under

_ .. this Act.
Pt:rcf g&tf;fc‘fe © 61, (1) If any dlﬂiculty zrises as to the first consti ution or reconstitution of any
ifficult} - authority of the University after 1the appointed day or, as the case may be, the

notified date or otherwise  in giving effect to the provxs:ons of this Act, the
Government may, by notification, make such provision not inconsistent with the
provisions of - this Act as may appear to them to be necessary. or expedient’

~for removing the d:fﬁculty
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Provided that no such notification shall be issued after the expiry of five years
from the appointed day.

(2) Every notification issued under sub-section (1) or under any other pro-
visions of this Act shall, as soon as possible after it is issned, be placed on
the table of the Legislative Assembly, and if, before the expiry of the session in
which it is so placed, or the next session, the Assembly makes any modification
in any such notification or the Assembly decides that the notification shouldnotbe
issucd, the notification shall thereafter have effect only in such modified form, or
be of no effect, as the case may be, so, however, that any such modification or
annulment shall be without prejudice to the validity of anything previously done
under that notifcation. :

Temi! Nadu (-.)édi" 62. (1) The Tamil Nzdu Veterinary and Animal Sciences Unijversity Repea) and saving. -
1enee ﬂ.‘ff 1989, Ordinance, 19%9 is Le:eby repezled.

(2) Notwithstanding sich tepeal, anything dore ¢r any action taken
vnder ihe said Ordinance stall be ceemed 10 have beer done or taken under

this Act.
THE SCHEDULE.
[See sections 1(3), 2(p), 41(1), 43(1) and (2) and 59.)
PART 1.
COLLEGES AND INSTITUTIONS.
Colleges: ' |

(1} The Madras Veterinary College. Madras. § _
(2) The Veterinpary Coilege and Research Institute, Namakkal

(3) The Fisheries College, Tuticorin.

- Institutions:

(1) ANl Research and Education Units sifuated at the Madras Veterinary
College, Madras.

(2) All Research and Education Units situated at the Veterinary Coilege and
Research Institute, Namakkal.

(3) All Rescarch and Educatioh Units situated at the Fisheries College, Tuti-
COoTin. . :
S

4) Poultry Research Station, Nandanam, Madras and all Resgarch,
Education and Extension Units therein. .

(5) Livestock Research Station, Kattupakkam and all Research, Education and
Bxtension Unpits therein.

(6) Sheep Brecding Research Station, Sandynallab, Udhagamandalam and
. a)l Research, Fducation and Extension Units theren.

(7 Mecheri Sheep Research Station, Pcttaneri, Salem disfrict and all
Research, Education and Extension Units therein.

(8) Duck Research and Davslopment Centre at Tirachirappalli.
(9} Sheep Research ana —..c.opment Centre, Aruppukkotlad R ,

41)] Livestock Research and Development Ceatres at Dharmapuri. Erode, |
Thanjavur. Tirnnetveli and Nagercoil, .

a4 am.msm . aNSEE Al
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{11} Poultry Research and Davelopmcnt Certres at Vellore, Tlruchtrappalh
_ Nama.kkal Pudukkoftal, Tiruppur, Madurax and Rajapalayam.

(12) Farmers Trammg Centms at Pudukkottai ard Hosur
o E(13) _Ccntrcs for Control of Abortlon at Erode ami C‘o;mbato;e

14 44 Goat Embn’) Tran‘:fer Schcmes at. Colmbatoro Dl s g
(15) Plan Schemea of Resec.rch and Edvestion of Vete.nnary and F;sheﬂes |
Faculties, - _
(16) 1 ke Direcioraie of Research (Animal Sciences) Coimbatore,
i
'PART 11 ‘
INSTITUTIONS.

. (1) District Livestock Farm, Hosui—30 acres of land té form Farmers
Training Centre.

. _ (2) Exotic Cattie Breeding Farm, Eachenkottai—800 acres of land for
P Implementation of Livesiock Research Programmes.

(3) District Livestock Farm, Ab:shegapatt1-—30 acres of land to form Farmers
~ Training Centre. .

(4) Poultry Farm at Kattupakkam.ﬂ '

(5) Veterinary Hospital at Namakkal.

.(By order of the Governor,)
. ]

| P. JEYASINGH PETER, . |
Secretary to Government, Law Depariment,

E S

PRJNTED AND PUBLISHED BY THE:DIRECTOR OF STATIONEBRY AND PRINTING
MADRAS ON BEHALF OF THE GOVE&\IMENT oF TAMIL NADU ’
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The following Act of the Tamil Nudu Legislative Assembly received the
assent of the Governor on the 12th June 1992 and i hereby published for .
general information, e _

: ' ACT Neo. 32 OF 1992,

An Aot to amend the Tamil Nadw Veterinary and Animal Sctemee Untversity
Aet, 1989,

BL it enacted by the Legislative Assembly o¢ the State of Tamil Najin in
the Forty-third Year of the Bepublic of India 2y follows:— -

1. This Act may beé called the Tamil Nadu Veterinary and Animal Science Short tife,
Univergity (Amendment) Aet, 1992, -

2. Ip section 18 of the Tamil Nadu Veterinary and Animul Sciences Amendment
University Act, 1989, 190 sub-sect:lon (5), the following proviso shaL be added,  Oof section
namely :— .

“ Provided that a member of the Tamil Nadu Legis]ativé Assembly
elected to the Board shall cease o be a member of the Doard from the date
on which he ceases to be o member of the Tamil Nadu Legislative Assembly M.

3. (1) For the removal of doubts, it is hereby declared thab, notwith- Removal of
sanding anything contained in any law for the time being in force.or in any  douby
jndgement, deeree or order of any court, every person who had been elected
to the Boand of Management of the 'I'a,mll Nadn Veferinary and Amnimal
Sciences University in his capacity as a member of the Tamil Nadu Legislative
Assembly, amd who had ceased to be & member of the Tamil Nadu Legislative
Assembly, but holding office as a member of the Board of Management
immedistely before the date of the publication of this Act in the Temil Nadu
Qovernment Qazetle, shall cease to be s member of the Board of Mnagemcnt’
of the said University on the date of the publication of this Act in'the Tamsl
Nadu Government (Fagetis,

(2} Every person who ceases to be a member of the Board of Manage-.
ment by reason of the operation of this Act shall cease to be a member of the
Finance Committee of the University of which he may happen to be a member
by virtue of hiy membership of the Boara off Management,

(By order of the (Governor.)

T s e : Secretary to Governmenyf, Law Depariment.

AT R R T T
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Tne following Act of th: Tamil Nadu Legislative Asse nbly received the assent
of the Gavernor onthe 22nd December 1597 an¢ is hereby published for
general information :

“ACT No. 66 OF 1997.

An Ader ﬁ_«rther to amend t! e Tamil Nadu “eterinary and Animal _Sciences'.
University 4.1, 1989,

BE it enacted by the Laegislative Assemhly of the State of Tamil Nadu in the
Forty-eighth Year of the Regublic of India as fallows tee '

1. (1) This Act may bz called the Tamil Nadu Veterinary and Animal Sciences
Univercity (Amendment) Act, 1997.

Short e and

_ Cominencenignt.
(2} 1t shall come into force on such date as the State Government may, by
notifization, appoint. :
3. In saction 18 af the Tamil Nadu Veterinary and Animai Sciences University  gmendntent

Ao 1989, in sub-section {2), under the heading “Class H—Other Members™, tor
¢'ause (h), the yollawing clauses shall be substituted, namely - —

) oné member =locted by the members of

the Tamil Nadu Legislative
syionily from  among  themselves ' :

provided that no member so elected shall be disqualified for being a member
gb the Legislative  Assembly;  and :

{i} Two members representing agriculture and conversant with agricuitural’

gtiers nominated by the Goverament,”. :

{ky order of the Governor)

. - AK. RAJAN,
Secretary to Cvernment, Law Department,

iy INNEDT Y Tii DIRECTOR OF S1ATIONERY AND PRINTING CHENNAI
OF THE GOVERNMENT OF TAMIL NAD'!

[ 353 }

af Secrion 18.

ON BRHAL
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 26th November 2002 and is hercby publishied for general information:—

-l

ACT No. 54 OF 2002,

- An Act fur :her to amend the Tamil Nadu Veterinary and Animal Sciences University
Act, 1989.

B it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fi'ﬂy-.lhird Year
of the Republic of India as follows:—

1. {1) This Act may be called the Tamil Nadu Vetenmry and Animal Sciences Umvemty
{Amendment) Act, 2002,

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 43 of the Tamil Nadu Veterinary and Animal Sciences University Act, 1989
(hereinafter referred to as the principal Act),—

{1) after sub-section (1), the following sub-sections shall be inserted, pamely,.—

*“(1-A) Notwithstanding anything contained in sub-section (1), every employee
of the University other than those who are qualified in the field of Veterinary and Animal
Sciences and Fisheries, who, immediately before the appointed day, was serving in the
colleges and institutions of the Tamil Nadu Agricultural University specified in Part 1 of the
Schedule shall, within one month from the date of commencement of the Tamil Nadu
Veterinary and Animal Sciences University (Amendment) Act, 2002, exercise his option to
serve in the Unijversity or for allotment from such date, whether prospectively or
retrospectively, as may be specified by him, to the Tamil Nadu Agricultural University and
the option once exercised shall be final: -

Provided that any option exercised by any employee referred to in this sub-section,
immediately before the date of commencement of the Tamil Nadu Veterinary and Animal
Sciences University (Amendment) Act, 2002, shall be deemed to have been exercised by
such employee under this sub-section.

(1-B) After expiry of the period of one month specified in sub-section (1-A), the
Govemnment may, by order, direct whether prospectively or retrospecuvely, that the emBloyces
of the University specified in such order shall stand allotted to serve in the Tamil Nadu
Agricultural University, with effect on and from such date, at such remuneration and upon
such rights and privileges as to pension, gratuity and other matiers, as may be specified
in such order.”;

(2) after sub-section (4), the following sub-section shall be added, namely:—

“(4-A) The liability to pay pension and gratuity to the persons specified in the
order under sub-section ( i -B) shall be the liability of the Tamil Nadu Agricultural University.”.

3. In section 44 of the principal Act,—
(1) after sub-section (1), the fotlowing sub-section shall be inserted, namely:---

“(1-A) The sums at the credit of the provident fund accounts of the persons
specified in the order under sub-section (1-B) of scction 43 as on the date specified in that
order shall be transferred to the Tamil Nadu Agricultural University and the liability in
respect of the said provident fund accounts shall be the'liability of the Tamil Nadu
Agricultural University.”;

Short title and '
) commence--
ment.

Amendment of
section 43.

Amendment of
section 44,
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(2} afier sub-section (2), the following sub-section shail be added. namely;—

: “{2-A} There shall be paid to the Tamil Nadu Agricultural University out of the
accumulations in the superanmuanon fund and other irke funds. if any. of the University.

" or, as the case may be, of the Goverrupent, such amounts as have been credited to the

superannuation fund or other like funds, if any, on behalf of the persons specified in the
order under sub-section (1-B) of section 43. The amount so paid shall form part of the

superannuation fund or other like funds, if any, that may be established by the Tamil Nadu

Agricultural University for the benefit of its employees.”.

(By order of the Governor)

A.KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.




LatestLaws.com

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

133

Tamil Nadu
Act 42 of
1989.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the

Governor on the 31st May 2012 and is hereby published for general information:—

ACT No. 20 OF 2012.

An Act further to amend the Tamil Nadu Veterinary and
Animal Sciences University Act, 1989.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Veterinary and Animal Sciences
University (Amendment) Act, 2012.

(2) It shall come into force on such date and the State Government may,
by notification, appoint.

2. In section 2 of the Tamil Nadu Veterinary and Animal Sciences University
Act, 1989 (hereinafter referred to as the principal Act), in clause (g), the expression
“and the Fisheries College, Tuticorin” shall be omitted.

3. In section 10 of the principal Act, in sub-section (1), the expression “and
Fisheries” shall be omitted.

4. In section 18 of the principal Act, in sub-section (2),—
(a) under the heading “Class |—Ex-officio Members”, for the items (e), (f) and
(g) and the entries relating thereto, the following items and entries shall be substituted,
namely:—
“(e) the Director of Animal Husbandry; and
(f) The Registrar.”;

(b) under the heading “Class II—Other Members”, in item (c), the expression
“or fisheries” shall be omitted.

5. In section 22 of the principal Act, in sub-section (1), under the heading
“Class |-Ex-officio Members” item (d) shall be omitted.

6. In section 24 of the principal Act, in sub-section (1), the expression “Fisheries”
shall be omitted.

7. In section 29 of the principal Act, for sub-section (1), the following
sub-section shall be substituted.

“(1) Subject to the provisions of this Act and the statutes, the University shall
establish a Veterinary and Animal Sciences Research Organisation for doing basic
research on problems primarily relating to veterinary, animal husbandry and allied
subjects for the purpose of aiding the development of animal husbandry and shall
for this purpose establish as many veterinary and livestock research stations as may
be necessary in co-operation with the department of Animal Husbandry and Research
stations under the control of the Government.”.

8. In section 30 of the principal Act,—

(1) in sub-section (1), for the expression “livestock farmers, fish farmers and
fisherman”, the expression “and livestock farmers” shall be substituted;

(2) in sub-section (2), in clause (a), for the expression “the livestock farmers,
fish farmers and fisherman”, the expression “the livestock farmers” shall be substituted.

9. In section 41 of the principal Act, in sub-section (1), in clause (a), the
expression “and the Fisheries College, Tuticorin” shall be omitted.

10. In section 43 of the principal Act, in sub-section (1-A), the expression “and
Fisheries” shall be omitted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government, Law Department.

Short title and
commence-
ment.

Amendment of
section 2.

Amendment of
section 10.

Amendment of
section 18.

Amendment of
section 22.

Amendment of
section 24.

Amendment of
section 29.

Amendment of
section 30.

Amendment of
section 41.

Amendment of
section 43.
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Tamil Nadu Act
42 of 1989.

Tamil Nadu
Ordinance
9 of 2012.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th November 2012 and is hereby published for general
information:—

ACT No. 39 of 2012.

An Act further to amend the Tamil Nadu Veterinary and Animal
Sciences University Act, 1989.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Veterinary and Animal
Sciences University (Second Amendment) Act, 2012.

(2) It shall be deemed to have come into force on the 31st day of July
2012.

2. In section 11 of the Tamil Nadu Veterinary and Animal Sciences University
Act, 1989 (hereinafter referred to as the principal Act), in the third proviso
to sub-section (3), for the expression “sixty-five years”, the expression “seventy
years” shall be substituted.

3. (1) The Tamil Nadu Veterinary and Animal Sciences University (Second
Amendment) Ordinance, 2012 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 11.

Repeal and
saving.
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Tamil Nadu Act
42 of 1989.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 26th February 2014 and is hereby published for general information:—

ACT No. 4 OF 2014.

An Act further to amend the Tamil Nadu Veterinary and Animal Sciences
University Act, 1989.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-
fifth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Veterinary and Animal Sciences
University (Amendment) Act, 2014.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 11 of the Tamil Nadu Veterinary and Animal Sciences University
Act, 1989,—

(1) to sub-section (1), the following proviso shall be added, namely:—

“Provided that if the Chancellor does not approve any of the persons in the panel
so recommended by the Committee, he may take steps to constitute another Committee,
in accordance with sub-section (2), to give a fresh panel of three different names and shall
appoint one of the persons named in the fresh panel as the Vice-Chancellor.”;

(2) in sub-section (2), for the expression “one shall be nominated by the Board”,
the expression “one shall be nominated by the Government” shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,

Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 11.
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